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Ref:SECI/CP-19/16/2024-CP/67140 Date: 17.09.2024

Central Electricity Regulatory Commission
6th, 7th & 8th Floors, Tower B,

World Trade Centre,

Nauroji Nagar, New Delhi-11002

Ref: Public Notice No. L-1/261/2021/CERC dated 30th August 2024 of
the Honourable CERC

Sub: Comments/suggestions on Draft Central Electricity Regulatory
Commission (Connectivity and General Network Access to the inter-State
Transmission System) (Third Amendment) Regulations, 2024.

Sir/ Ma’am,

With reference to Public Notice No. L-1/261/2021/CERC dated 30th August
2024 of the Honourable CERC, wherein comments/suggestions/objections were
solicited from the stakeholders on Draft Central Electricity Regulatory
Commission (Connectivity and General Network Access to the inter-State
Transmission System) (Third Amendment) Regulations, 2024, please find
enclosed comments/suggestions from Solar Energy Corporation of India Limited

in Annexure A.

Thanking you,

Yours faithfully,

T2 7
)
G2
3R TRIUSD(3IEY 3R &)

Encl.: As above

Gigea raferd : 6 Ao, wie-d, (et Prfers @il e@e-2, Regd. Office : 6th Floor, Plate-B, NBCC Office Block Tower-2,
ﬂﬁf W’{ TR, Ts‘ ﬁﬁﬁ -110023 East Kidwai Nagar, New Delhi-110023
T / Phone: (011) 24666200, 3-7 / Email: corporate@seci.co.in, 313 / Website: www.seci.co.in

(An 1SO 9001:2015 "QMS", ISO 14001:2015, "EMS", ISO 45001:2018, "OH&SMS" Certified Company)
TMET/CIN : U40106DL2011G0I225263
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\ Connectivity up to the installed capacity
provided in the LOA or PPA. The
connectivity under clause (a) of this
Regulation shall be limited to the LOA or
PPA
quantum. For balance capacity, if any,

| the applicant shall be

eligible to seek additional Connectivity

based on sub-clauses (b) to (c) of this

Clause;

(i) In case of Applicant being multi-

located REGS, where LOA or

PPA provides location and installed

capacity at each location, the

applicant shall be eligible to seek the

Connectivity up to the

Installed capacity at each iocation

provided in the LOA or PPA. In

case the installed capacity is higher than

the LOA or PPA

quantum, the connectivity under clause

(a) of this Regulation at

each location shall be limited to the LOA

or PPA quantum. For

balance capacity, if any, the applicant

shall be eligible to seek

additional Connectivity based on sub-

clauses (b) or (c) of this

apply for Connectivity up to the
installed capacity provided in the LOA
or PPA. The instailed capacity as
indicated in the LOA or PPA may be
more than or equal to the Awarded
Capacity/Contracted  Capacity  as
indicated in the LOA or PPA.

The quantum of requirement of connectivity
for such projécts are based on design
configurations proposed by the Developer to
fulfil the PPA obligations.

Keeping connectivity for part of the installed
capacity linked to LOA and part to Land/BG
(under Clause (b) and (c)), may result in the
developer not getting the requisite
connectivity in the desired
locations/quantum as there will be a time
lag between the submission of application
against LOA and Land/BG route. This may
result in to noh-grant of connectivity to the
capacity required by the Applicant, thereby
putting the development of project under
risk.

Thus, the proposed amendment in the draft
regulations add to risk factors of such
projects, thereby increasing the possibility of
such risks being passed on through higher
tariffs.

The changes proposed by SECI addresses
this uncertainty.
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quantum shall be in phases, subject to a
minimum quantum of 50 MW in each
phase.”

authorized quantum shall be in
phases, subject to a minimum
guantum of 50 MW in each phase.”

In the event RE Park Developer is issued
LOA or enters into PPA after the grant of
connectivity, shall be eligible to seek
conversion of its connectivity under
Clause xi(a) of Regulation 5.8.

“11C.Reallocation of the terminal bay(s)
falling vacant due to the surrender or
revocation of the Connectivity granted to
another entity (1) For optimal utilization
of the transmission system, the Nodal
Agency, with the consent of the
concerned Connectivity grantee(s), may
reallocate the Connectivity granted at an
ISTS sub-station to another ISTS sub-
station (in the Complex of ISTS
substations) where any terminal bay has
fallen vacant due to surrender or
revocation of the Connectivity granted to
another entity.

The Nodal agency shall do such
reallocation in the following manner:

a. Information relating to any bay falling
vacant at any particular substation due
to surrender or revocation shall be given
publicity on the CTU’s website and the
status updated on a weekly basis with

“11C.Reallocation of the terminal
bay(s) falling vacant due to the
surrender or revocation of the
Connectivity granted tc another entity
(1) For optimal utilization of the
transmission system, the Nodal Agency,
with the consent of the concerned
Connectivity grantee(s), may reallocate
the Connectivity granted at an ISTS sub-
station to another ISTS sub-station (in
the Complex of ISTS substations) where
any terminal bay has fallen vacant due
to surrender or revocation of the
Connectivity granted to another entity.
The Nodal agency shall do such
reallocation in the following manner:
a. Information relating to any bay falling
vacant at any particular substation due
to surrender or revocation shall be
given

publicity on the CTU’s website and the
status updated on a weekly basis with

Updated information on available vacancy is
considered important. Weekly Report,
including NIL update Report shall offer
assurance on information being updated.
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